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unde* way to remove the constraints. 
As part of the measures to stabilise 
production In this plant, a proposal to 
Convert one of the twb streams of the 
sulphuric acid plant to use sulphur is 
under study-, the other stream is being 
stabilised on upgraded pyrites.

(d) In view of the position ex
plained above, a probe is not con* 
sidered necessary
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MRTPC ‘Cease and Desist Order 
against M/s. Western India 

Plywoods Ltd.
2798 SHRI K A RAJAN* Will 

the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state

(d) whether the MRTPC has issued 
“cease and desist order” against M/s 
Western India Plywoods Ltd, Canna- 
nore (Kerala), and

(b) if so what are the charges filed 
against this firm and further action 
being taken thereon’

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) Yes, Sir

(b) M/s Western India Plywoods 
Ltd were charge with the allegations 
of indulging m the restrictive trade 
practice of giving graduated discounts 
to their agents as bonus on the basis 
of annual turnover The Commission 
passed orders on 28th January, 1978 
restraining and prohibiting the com
pany from granting graduated dis
counts to its agents/customers on the 
basis of annual turnover and also that 
this restrictive trade practice shall not 
be repeated m future The Commis
sion further ordered the company to 
file an affidavit of compliance with 
the terms of the Commission’s order 
and also endorse a copy of the Com
mission’s order to its agents as on 
1st January 1978 The company has




